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DATE OF DECISION : 05.03.2024 

 

 
P.K. CHOUDHARY: 

 

We observe that this appeal pertains to demand of ‘duty 

drawback’.  

 

2. Para No.4 of the impugned Order-in-Appeal (Preamble-

Hindi) is reproduced bellow:- 

 

 “4. कें द्रीय उत्पाद शुल्क अधिनियम, 1944 की िारा 35-B(1) की प्रथम उपिारा 
(first Proviso) के क्लॉज़ (a), (b), (c) तथा (d) में नििााररत प्रकृनत के मामलों 
में कें द्रीय उत्पाद शुल्क (अपील्स) के द्वारा पाररत अपील आदेश के ववरु द्ि 
ट्रिब्यूिल में अपील िहीीं की जायेगी और ऐसे मामलों में उक्त अधिनियम की िारा 
35-EE में निट्रहत प्राविािों को देखा जाए।“ 

HON’BLE MR. P.K. CHOUDHARY, MEMBER (JUDICIAL) 

HON’BLE MR. SANJIV SRIVASTAVA, MEMBER (TECHNICAL)
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3. Accordingly, we observe that this appeal does not lie 

before this Tribunal. The Appeal is disposed of in the above 

terms. 

(Dictated and pronounced in open court) 

 

 

 (P.K. CHOUDHARY) 

MEMBER (JUDICIAL) 
  

 
 

 
(SANJIV SRIVASTAVA) 

MEMBER (TECHNICAL) 
 

 Nihal 


